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IN THE COURT OF THE DISTRICT JUDGE :: TINSUKIA 

District:  Tinsukia 

Present: Shri C. Das,   

  District Judge,  

  Tinsukia 

 

  Title Suit (M) Case No.29 of 2021 

      This the 26th day of April' 2022 

   

 Sardar Inderjit Singh,  

 S/o Late S. Harbhajan Singh, 

R/o Punjabi Colony, Hijuguri, 

 P.O. Hijuguri, 

  P.S. & Dist. Tinsukia, Assam 

                          ...............  Petitioner 

- Versus  -  

  Smti Prabhajyot Kaur, 

 W/o Sardar Inderjit Singh, 

 D/o Late Rajendra Singh Jhas, 

 R/o Lachit Nagar, Lanka Town, 

 Ward No.9, P.S. Lanka, 

Dist. Hojai, Assam 

                     ................... Respondent 
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  The suit came up for final hearing on 01.04.2022 in 

presence of: 

Sri N. Prasad, S. Chutia, A. Dey, Ms. M.D. Sarkar, N. Gupta 
Advocates  .........  For the Petitioner  

None appears .……..   For the Respondent 

  

 And having stood for consideration to this day, the 

court delivered the following judgment:   

 

    J   U   D   G   M   E   N   T 

1.    The instant petition is filed u/s.9 of the Hindu Marriage 

Act, 1955, by the above-named petitioner/husband, praying 

for restitution of conjugal rights with the respondent/wife.  

 

2. The case of the petitioner, in brief, is that the petitioner 

is a permanent resident of Punjabi Colony, Hijuguri under 

Tinsukia Police Station, in the district of Tinsukia, Assam and 

the respondent is presently residing at Lachit Nagar, Lanka 

Town, Ward No.9 under Lanka Police Station, in the district 

of Hojai, Assam.  The marriage between the petitioner and 

the respondent was solemnized on 11.02.2019 as per Sikh 

rites and rituals at Tinsukia Gurudwara. After the marriage, 

the respondent started to live with the petitioner in his 

house, situated at Punjabi Colony, Hijuguri, Tinsukia by 

consummating the marriage. After one month thereof, for 

observing some customary rites and rituals, the petitioner 
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along with the respondent went to the parental house of the 

respondent and both of them had to return on the same day, 

as the father of the petitioner was suffering from heart 

disease and blood cancer.  For the ailments of the father of 

the petitioner, the marriage was solemnized in simple 

manner.  Though the marriage was solemnized in a simple 

manner, but in the said marriage, the maximum expenses 

were borne by the petitioner.  Initially, for about one and half 

month, the behaviour of the respondent towards the 

petitioner and his family members was amiable, but 

thereafter, she started to show hostile attitude towards the 

petitioner and his family members for the reason best known 

to her. She used to inform each and every affair of the house 

of the petitioner to her mother; Kulbir Kaur, brother; Lovely 

Singh and her divorced aunt. She used to act accordingly as 

per their instigation.  The petitioner’s family is a joint family, 

sharing single kitchen. But the respondent often found 

reluctant to do the household works, in spite of that, neither 

the petitioner nor any of his family members raised any 

objection to the same with a hope that she will change her 

behaviour and reform her behaviour. She persistently 

demanded the petitioner to separate the kitchen and the 

petitioner ultimately agreed to adhere to her demand. But 

thereafter she refused to look after the ailing father of the 

petitioner. 

3. It is further stated by the petitioner that sometime in 

the month of October' 2019, the mother of the respondent 
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without any prior information, came to the house of the 

petitioner and demanded to take the respondent under the 

false pretext of having a program at Lanka Gurudwara.  

However, the petitioner allowed the respondent to go with 

her mother.  After staying for about one month, when the 

petitioner requested the respondent to come back to her 

matrimonial house, but she flatly refused to return for the 

reason best known to her.  After several requests, the 

respondent came to the house of the petitioner on condition 

that the petitioner will have to separate the kitchen and the 

petitioner had to agree with the said condition for the sake 

of matrimonial relation.  However, the respondent 

subsequently, requested the petitioner and his family 

members not to separate the kitchen, stating that she would 

manage her mother and brother. The petitioner all along 

discharged his duties and obligations towards the 

respondent as a responsible husband.  On 22.01.2020, the 

mother of the respondent once again without any prior 

information, came to the house of the petitioner and 

demanded to take back the respondent under the pretext of 

providing her medical treatment even in spite of the fact that 

the father of the petitioner was lying in a serious condition. 

Without paying any heed to the situation, the respondent 

went with her mother to her parental house by taking all her 

gold ornaments, clothes and all other belongings without 

any consent of the petitioner and his family members.  At 

the relevant time, the petitioner was at his garage, and so 
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hearing the aforesaid fact, he immediately, rushed to New 

Tinsukia Railway Station and requested the respondent to 

return to her matrimonial home. But the mother of the 

respondent flatly refused to send her daughter/ respondent, 

rather used slang and abusive language towards the 

petitioner and threatened him to hand over to police. Hence, 

finding no other way, the petitioner returned to his house. 

4. It is further stated by the petitioner that he does not 

like to narrate all the cruel activities of the respondent herein 

as he is willing to continue the conjugal married life.  

Thereafter, the petitioner himself through his relatives and 

ultimately, through the members of Tinsukia Gurudwara 

Committee, on 24.01.2020, 25.01.2020, 26.01.2020, 

28.01.2020, 13.05.2020, 20.07.2020, 02.09.2020, 

05.01.2021, 07.02.2021 and 09.02.2021 requested the 

respondent to resume the company of the petitioner. But on 

each and every occasion, she flatly refused to return to join 

the company of the petitioner.  In the meantime, the father 

of the petitioner expired on 29.03.2020. Even inspite of 

information of the same, the respondent did not turn up to 

the matrimonial home.  The respondent blocked the mobile 

number of the petitioner and his family members. 

Thereafter, on several occasions, the petitioner tried his level 

best to bring the respondent to his house. But the 

respondent refused to return to her matrimonial house and 

failed and neglected for restitution the conjugal life with the 

petitioner without any valid ground.  On the other hand, by 



                                      6                                        (T.S. (M) 29 of 2021) 

  

narrating a totally false and concocted story, on 18.01.2021 

the respondent filed a D.V. Case No.14 of 2021.  The 

respondent has withdrawn herself  from the company of the 

petitioner without any reasonable excuse and without any 

legal ground and under such circumstances, the petitioner is 

compelled to file this application before this court for 

seeking restitution of conjugal rights with the respondent in 

pursuance of the marriage entered between them on 

11.02.2019. Hence, filed this petition. 

5.  Notice was duly issued to the respondent and inspite 

of receipt of notice, the respondent did not turn up to 

contest the case.  Hence, the case proceeded ex-parte 

against the respondent. 

6. Thereafter, the petitioner filed his evidence-in-affidavit.  

He reiterated the same facts, what have been contended in 

his petition.  The petitioner exhibited some documents, such 

as, 

 Ext.1 is the screen shot of WhatsApp message, 

 Ext.2 (1), 2(2) and 2(3) are the notices and petition 

respectively of D.V. Case No.14 of 2021, filed by the 

respondent before Judicial Magistrate 1st Class, Hojai, 

Sankardev Nagar,  

 Ext.3 is the copy of letter dated 09.02.2021 filed by 

the petitioner before Tinsukia Gurudwara Committee, 

Ext.3(1) and 3(2) are the signatures of the petitioner and 
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Ext.3(3) is the signature of General Secretary, Assam Sri 

Guru Singh Sabha, Gurudwara, Tinsukia. 

 

7. I have heard the learned counsel for the petitioner at 

length and carefully scrutinized the materials available with 

the record. Since there is no contesting respondent in the 

suit, issues are not framed formally. But only the issue so 

raised by the petitioner is that whether he is entitled to get 

the relief of rights for restitution of his conjugal life with the 

respondent. 

8. It appears from the pleadings of the petitioner that 

there is no cordial relationship exists between him with the 

respondent/ wife. In other words, the marriage between the 

petitioner and the respondent is already broken down. 

However, the petitioner wants to lead and restore his 

relationship with his wife who already separated from the 

petitioner for the reasons so disclosed in his contentions. It 

appears that the petitioner is able to show from the 

pleadings with the support of the evidence of the petitioner 

that without any reasonable excuses, the respondent 

withdrew from the society and company of the petitioner. 

The respondent left her matrimonial home without any valid 

reason. Even she did not appear in the case to place on 

record the reason of her stay away from her husband while 

her marriage with the petitioner still not dissolved. Thus, the 

petitioner has proved that the respondent is withdrawn from 

his socially without any valid reason. Therefore, the 
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petitioner is entitled to exercise his rights for restitution of 

his conjugal life with the respondent/ wife.  

       O R D E R 

9.  Accordingly, the instant petition of the petitioner is 

allowed with following reliefs without any cost to the 

parties:- 

  I] the petitioner is entitled to rights of restitution of 

conjugal life with the respondent in pursuant to their 

marriage dated 11.02.2019;  

 ii] the respondent is directed to lead conjugal life with 

the petitioner in pursuant to the marriage dated 11.2.2019.  

10. Prepare a decree accordingly.  

11. Given under the hand and seal of this Court on this the 

26th day of April' 2022. 

 

    Dictated & corrected by:  
 
               

             (C. Das)  

   District Judge         District Judge 
             Tinsukia              Tinsukia  
 
 
 
 
 Transcribed by:- 
    H. Baruah, 

       Stenographer-II 
                  


